IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABMD

0.2,No,777/92

BETWEEN :

N.Srinivasulu

AN D

The Sub Divisional Officer,
Teleccm, Guntakal-515801,

The Telecom Listrict Manager,
Anantapur - 515050

Sri G.V.Gopichandran,
General Manager, Telecom
Hyderabad Area, CTO Compound,

~Secundersbad - 500 C03.

The Chief General Manager,
Telecom, AP, Hyderabad - 1,

Sri H.P.Wagle,
Director General, Telecom,

(representing Union of India),

New Delhi - 110 001.

Counsel for the applicant

Counsel for the Respondents

CORAM:

Date of Order: 2.12,94

.» Applicant

.. Respondents.

|

.. Mr.C,Suryanarayana

.. Mr.N,R.Devraj

HON'BLE SHRI A,V.HARIDASAN : MEMBER (JUDL,) .

HON'BLE SHRI A.B.GCRTHI : MEMBER (ADMN.)




0.A,No.777/92 Date of Order: 2,12.94

I As per Hon'ble Shri A.B.Gorthi, Member {Admn.) X E

The applicant was initially engaged as a

casual mazdoor under the respondents some time in
oy
November, 1984, He workedﬂ49 days in 1984, 4 days in

1985, 140 days in 1986 and for 65 days upto March 1987,
Fur ther, from April 1987 to December 1987 he worked for
245 days and thereafter he worked continuously during !
1986, 1989 and 1990. W.e.f. 1.12.1990 he was brought on'

muster roll as full time casual labour and he continved

l
)
to work without any break till March 1992, Vide memo E
dated 18.8.1992‘the engagement of the applicant was l

i

proposed to be discontinuved after expiry of 30 days

l

from the date of notice. #
!

t

2, At the time of admission of this bA an interim

order was issued directing the respondents not to opera{e

: i
the impugned order dated 18,8,1992., Consequently the
applicant continues to be engaged as a casval mazdoor :

under the respondents. The respondents in their reply !
|

affidavit have not disputed the facts averred in the 0A |
I

but have merely clarified that casual mazdoors engaged
!

prior to 31.3.1985 were given priority for being engaged
and as there was no work for the casual mazdoors who we#e

engaged subseguently the applicant was served with a notice.
- '
: l

3. The respondents admit that the applicant was

initially engaged in November 1984, There is thus no |
' s

jus€ification for the proposed action of the respondents
i

to disengage the applicant, In view of ﬂhiﬁﬁp.A. is
' i

ordered with the following directions to the respondents:-

L




1) The applicant shailj be continued as 5 full H

time casual mazdoor so long there is work, )

2) If the retrenchment of the applicant becomes
nNeécessary it can be done only in accordance
with the extant instructions and the bPrinciple

of last come first go.

3)

The case of the applicant for grant of temporéry
syatus/regularisation shall be considered by the

respondents in dccordance with tha extant scheme,

No order as to costs.

4

(A.v.HAR IDASAN)
Member (Admn. ) Member (Judl ., ) l

(Dictated in Open Court) fﬁF:?ﬁ?;Ja ar-{dudl.)

ZRTZTIQ. f
sd 7 |
Cony toi- |

1« The sSub Bivisional Orficer, Telecom, Guntakal-g01,

Dated: 2nd December, 1994

2. The Telecor District Manager, Anantapur-gs0,

3. Sri. S.U.Ganichandran, LGensral Manager, Telecom “yderabad

frea, CTO comgound, Secunderabad—GGS. i‘
4. The Chief General Manager, Talecom, A.P,Hyd-1,
3. 3ri. ilei?.anle Director General,

Telecom,{representing \
Union of India), New Delhiegos.

6. One copy to Jri, C.Suryanarayana, advocate, TAT, Hyd,
' - |
7. Cneo copy :po Jri. NeR.0evaraj, sr. CGSC, CAT, Hyd,

8. fne Cony to Library, CaT, Hyd,

. Crne enaro mae.o
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IM THEZ CENTRAL AOMINISTRATIVI TRIGBNL
HYDERYBAD BENCH HYDIRA 320 '

THZ HON'BLE MR.A.MLHARIDASAN @ MEM3I(M)

A0
THE HON'BLE MR.A.B.CORTHI : MEMBER{A;

DATED: l?/\ 12| Cft? R

| DRRER7IUDGMENT.
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Adpitted snd Intorim Jdirectiins
isdued, ’ :

R |Alldued. .
— —tarepised of with Direction,

Digmissed.






